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-X> IN THE central ADniNISTRATiyE TRIBUNAL
PRINCIPAL BENCH f NEW DELHI.

OoA. 1369/96

This the 26 th day of WowiuibGr, 1996.

HIDN'BLE SHRI R.K. AH003A, fCP®ER(A),

1. Nanak Chand
S/o Sh. Hao) Chand,
R/o 5=Y, Chitra Gupta Road,
Paharganj,
New Delhi.

2. Anand Prakash,
S/o Shrl Nanak Chand,
R/o 5»Y, Chitra Gupta Road,
Paharganj,
Neu Deihi.

U (By Advocate Sh. T.C. Aggariual)
Applicants,

Versus

Uni0> of India, thrcsjgh
Director of Estate,
Directorate of Estate, Hln. of
Urband Development,
N irman Bhavan,
New Delhi.
(By Advocate Shri J.BanerJl, proxy
counsel for Shri RacSiav Paniker)

Respondents,

r- EIRKRf Ore 1)

■

The applicants have coca bsfora the Tribunal

seeking to have the leipugnad order at Annexure A.II of

eviction .^aahed and to have the aUoteent of the house

togularlaod In th. name of applicant »o,2. The reapondant
have contested th. dale, of the applicant and aubnlt that
allotcent Of the Govt. »,arter In favour of applicant No.1
eaa cancelled on hla retirement e.e.f. 1.3.96 but the
rec^eat for regularlaatlon In favour of applicant I.0.2
was refused on the grdnd that he eaa oenlng a private
hoiaa. Today ehan the matter came up for hearing, Shrl
Benerjl, Ld. proxy oounaal for the reapondant aubmltted
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that the applicants In the rejoinder have produced certain

additional documents in support of their claim that the

applicants do not possess any private house of their oun.
He submitted that this would require further examination

by the respondent#

Accordingly (Kith the consent of both the parties ̂
this matter is disposed of luith a direction that the

applicants will fileci f^esh representation .uithin one

month with such fruther proof that they may have In support
of their claim before the respondent: who will then dispose
Of the same within a period of one month from the receipt
of the representation with a reasoned and speaking order.

Till then the -respondent will maintain the status quo and
not take any action to Implement the impugned order dated

25.9,96 at Annexura A-II. No costs.
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